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SYNOPSIS

The present Original Application is filed under Sections 14 and 15 of the 

National  Green  Tribunal  Act,  2010,  against  M/s  Vedanta  Limited 

(Alumina Refinery Unit),  Lanjigarh,  for  causing grave and continuing 

environmental damage due to the  breach and overflow of its Red Mud 

Pond  /  Process  Water  Lake  on  15.09.2024.  The  incident  led  to  the 

uncontrolled release of  highly alkaline, toxic red mud–laden wastewater 

into surrounding agricultural  lands and ultimately into the  Bansadhara 

River, the primary lifeline for tribal and rural communities in Kalahandi 

and Rayagada districts. Official inspection by the Odisha State Pollution 

Control  Board  confirms  the  breach  of  the  dyke  wall,  failure  of 

containment systems and spread of contaminated runoff.

The  acts  and  omissions  of  the  Respondent  company  constitute 

multiple  statutory  violations,  including  those  of  the  Water 

(Prevention and Control of Pollution) Act, 1974, the Air (Prevention 

and Control of Pollution) Act, 1981, the Environment (Protection) 

Act,  1986  besides  breach of  CPCB Guidelines  for  Handling and 

Management of Red Mud Generated from Alumina Plants (Clauses 

4.1, 4.2, 4.5, 4.6, 5.1 and 6.0). Despite issuance of directions under 

Section 33A of the Water Act, no environmental compensation has 

been imposed and collected from the company even after more than 

one  year,  rendering  the  damage  continuing  in  nature,  hence  the 

application.
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LIST OF DATES

15.09 2024 :   The red mud pond maintained by  M/s Vedanta Limited 

(Alumina  Refinery  Unit)/Respondent  No.  8 near  Basantpada  area  in 

Lanjigarh has collapsed,  which has severely impacted the river  water, 

region’s ecology, agriculture, and aquatic life.

15.09 2024  : Inspection done by the SPCB, Odisha and a report was 

prepared.

29.11.2025 :  RTI application was filed to ascertain the status of the case 

and environmental compensation if any imposed against Company.

29.11.2025 :   Applicant  Submitted  representations  to  the  Government 

Respondents.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH: KOLKATA

                       Original Application No.        /2026/EZ

(Under Section 14 R/W Section 18 (1) & (2) Of The National Green 

Tribunal Act, 2010)

In the matter of :

Dillip Kumar Samantaray            …Applicant

-Vrs.-

State of Odisha and Ors.       …Respondents

MEMO     OF     PARTIES      

1.   Sri  Dillip  Kumar Samantaray,  aged about  36 years,  S/o   Lingaraj 

Samantaray,  at  present  residing  at  C/o  Parsuram  Maharana,  Plot  No. 

3839/8, Malaya Vihar, G.G.P. Colony, Rasulgarh, Bhubaneswar, Odisha, 

PIN-751025,  M-9853632850, email : dillipsamantary476@gmail.com 

    ... Applicant

-Versus-

1.  State  of  Odisha  represented  by  Chief  Secretary,  Government  of 

Odisha, Lokseva Bhawan, Bhubaneswar, Odisha, PIN- 751001, email : 

csori@nic.in

2.   Additional  Chief  Secretary,  Forest,  Environment  and  Climate 

Change  Department,  Government  of  Odisha,  Kharvel  Bhawan, 

Bhubaneswar, Odisha -751001, email : fesec.or@nic.in

3.    Collector & District Magistrate, Kalahandi,  Collectorate Office, 

Kalahandi, At/Po Bhawanipatana-766001, email:dm-kalahandi@nic.in

4. Collector  &  District  Magistrate,  Raygada,  Collectorate, 

Rayagada, Odisha – 765001, email :rayagada@od.gov.in
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5.  Member Secretary, State Pollution Control Board, Odisha, A-118, 

Unit – VII, Nilakantha Nagar, Bhubaneswar, Odisha Pin- 751012, email 

: member.secy@ospcboard.org

6.  Member  Secretary,  State  Environment  Impact  Assessment 

Authority(SEIAA), Odisha, At – 5RF-2/1, Acharya Vihar, Unit – 9, PIN 

– 751002 email : seiaaorissa@gmail.com

7.  Member  Secretary,  Central  Pollution  Control  Board,Parivesh 

Bhawan, East Arjun Nagar, Delhi-110032, email : mscb.cpcb.nic.in

8.  M/s Vedanta Limited (Alumina Refinery Unit) through its Whole 

Time Director  and Chief  Executive  Officer,   At/Po-  Lanjigarh,  Via- 

Viswanathpur,  Dist-Kalahandi,  Odisha,  PIN-766027,  email  : 

headhse.vll@vedanta.co.in

CUTTACK By the Applicant through Counsel

DATE:- 12.1.2026

  

             Akhand, Advocate

   B.C.E. No.O-269/2023 .  Ph:7008816891

                                    email : akhand111@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH: KOLKATA

                       Original Application No.        /2024/EZ

(Under Section 14 R/W Section 18 (1) & (2) Of The National Green 

Tribunal Act, 2010)

In the matter of :

Dillip Kumar Samantaray            …Applicant

-Vrs.-

State of Odisha and Ors.       …Respondents

MOST RESPECTFULLY SHOWEATH :

1. The address of the Counsel of the applicant is as given above, 

for  the service of  notices  of  this  application and the addresses  of  the 

respondents are as given above for service of notices of the applicant.

2. That the present application is being filed under section 14 of 

the National Green Tribunal Act, 2010 (‘NGT Act, 2010’ for short) by 

the applicant, being interested in the protection of the environment and 

ecology.

3. That  this  Hon’ble  Tribunal  has  the  jurisdiction  to  hear  the 

present  original  application  as  the  present  application  and  the  relief 

sought herein involves a substantial question relating to environment and 

that  such question arises out  of  the implementation of  the enactments 

specified in ‘Schedule I’ of the National Green Tribunal Act, 2010.

4. That  the  applicant  is  a  practicing  advocate  and  environment 

activist  presently  residing  at  Bhubaneswar  and have  filed  many cases 

before this Hon’ble Tribunal for protection of environment and ecology. 
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5. That  the  Applicant  filed  this  Application to  give  direction to 

Respondents,  more  particularly  SPCB,  Odisha  to  assessment  and 

imposition  of  Environmental  Compensation upon  private  Respondent 

M/s Vedanta Limited (Alumina Refinery Unit) at Lanjigarh, applying the 

“Polluter  Pays  Principle”,  for  damage  to  Environment,  land,  water 

bodies, ecology and public infrastructure;

6. That  the  red  mud pond  maintained  by  M/s  Vedanta  Limited 

(Alumina  Refinery  Unit)/Respondent  No.  8 near  Basantpada  area  in 

Lanjigarh in Kalahandi District has collapsed on 15.09.2024, which has 

severely  impacted  the  river  water,  region’s  ecology,  agriculture,  and 

aquatic life. Though more than one year has been passed, no action is 

being taken against the Polluter Company.

7. That the collapse of the pond has led to the flooding of hundreds 

of acres of agricultural land in the villages of Bangguda, Turiguda, and 

Basantpada. The red mud water, rich in toxic chemicals, has destroyed 

crops, leaving the affected farmers in distress and without a livelihood. 

The red mud water entered into the Banshdhara river in Kalahandi and 

Raygada District, resulting in the death of large numbers of fish and other 

aquatic creatures. The contamination has disrupted the river’s ecosystem 

and has raised concerns about  the safety of  the water  for  human and 

animal consumption.

8. That as per media reports  and local accounts from  Muniguda 

area at the Kalahandi–Rayagada border reveal that, the contaminated red 

mud  water  directly  entered  into  the  Bansadhara  River,  which  is  the 

principal  lifeline  of  the  region.  The  sudden  influx  of  toxic  effluents 

caused an unprecedented ecological disaster, with  thousands of aquatic 

organisms including fish,  crabs,  frogs,  snakes and other species found 

floating dead along several stretches of the river.
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9. That  the  contamination  severely  affected  the  livelihoods  of 

residents  of  at  least  six  Gram Panchayats,  including  villages  such  as 

Ranipinda,  Ghatguda,  Shivpadar,  Jagdalpur,  Kumudachali, 

Chandankhunti,  Pediguda,  Dakdimiri,  Chiripada,  Padurguda,  Bada 

Pangadi, Tutuguda, Hatipadar and adjoining areas, who are traditionally 

dependent on the Bansadhara river for fishing, irrigation and daily water 

needs.  That  villagers  reported  skin  rashes,  itching  and  irritation  after 

bathing in the river, and abnormal behaviour and illness among livestock 

consuming river  water,  indicating acute  chemical  contamination likely 

due to  caustic soda and other alkaline constituents of red mud effluent. 

There  is  serious  apprehension  of  long-term  damage  to  riverbank 

agricultural land, groundwater and public health. Despite the magnitude 

of harm and damage to environment, no action has been taken  against 

company/Respondent No.8 for imposing environmental Compensation.

        The Photographs and copy of News Clipping of Prameya(Daily 

Odia  News  Paper,  Bhubaneswar,  dt  16.09.2024)  and  its  English 

Translation is annexed as Annexure -1 Series.

10. That  the  officials  of  the  Odisha  State  Pollution  Control 

Board (OSPCB) conducted an inspection red mud pond breach of 

the Company on 15.09.2024 and confirmed that :

 The breach occurred in the Process Water Lake dyke, which was 

earlier permitted for dyke raising. 

 The  Bansadhara River is located merely 900 meters from the 

PWL area and water entered into Banshadhara river.

 Runoff water crossed public road and  spread over 20–30 acres 

of nearby land.

 Damage  included  Public  road  damage,  Uprooting  of  trees, 

Damage to solar street lights, Agricultural land contamination.
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However, the inspection report  fails to scientifically assess the  Chemical 

toxicity of released water, Soil contamination, Impact on aquatic ecology 

of the Bansadhara river, Long-term agricultural unviability and Cumulative 

environmental impact.

       The Inspection report obtained through RTI Act is annexed 

as Annexure – 2 .

11. That the Applicant submitted a fresh representation to the all 

Government Respondents on 29.11.2025 and prayed for action against 

the Respondent No. 8 Company, though more than one month has been 

passed, there are no action by the state authorities and no communication 

in this regard is made with the Applicant.

   The representation dated 29.11.2025 with postal receipts is annexed 

as Annexure – 3 .

12. It is humbly prayed and of utmost importance that the present 

matter be treated with same level of urgency by this Hon’ble Tribunal. 

The Applicant  is filing the present Original Application from amongst 

the following grounds:

GROUNDS

A) That the uncontrolled overflow and discharge of red mud–laden 

and alkaline wastewater from the Process Water Lake/Red Mud Pond 

of  Respondent  No.8  into  adjoining  land  and  ultimately  into  the 

Bansadhara  River constitutes  a  clear  violation  of  Section  24 of  the 

Water (Prevention and Control of Pollution) Act, 1974, which prohibits 

disposal of polluting matter into any stream or land in a manner likely 

to cause pollution. Further, the Respondent No.8 has violated  Section 

25 of the said Act by operating its industrial activity in breach of the 

conditions of Consent to Operate, which mandates zero discharge and 

safe containment of industrial effluents. The failure to prevent runoff 

and breach of containment systems, despite known risks, also amounts 
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to  non-compliance with binding directions issued under Section 33A, 

thereby attracting statutory liability and penal consequences under the 

Act.

B) That the acts and omissions of Respondent No.8 in failing to 

safely handle, store and contain hazardous red mud and contaminated 

process water amount to a violation of  Section 7 of the Environment 

(Protection)  Act,  1986,  which  prohibits  discharge  of  environmental 

pollutants in excess of prescribed standards. The negligent management 

of hazardous substances without adequate safeguards further violates 

Section 8 of the Act. Such contraventions, having resulted in serious 

environmental degradation, contamination of a major river system, and 

risk  to  public  health,  attract  penal  liability  under  Section  15 of  the 

Environment (Protection) Act, 1986. 

C) That the overflow and discharge of red mud–laden wastewater 

from the Respondent No.8’s Process Water Lake has also resulted in 

air pollution due to the emission of pungent and noxious odour arising 

from the  exposed  red  mud slurry  and  contaminated  stagnant  water. 

Such emission of odour and gaseous pollutants squarely falls within the 

definition of  “air pollutant” under Section 2(a) of the  Air (Prevention 

and Control of Pollution) Act, 1981, and constitutes a clear violation of 

Sections 21 and 22 thereof. 

D) The  Hazardous  and  Other  Wastes  (Management  and 

Transboundary  Movement)  Rules,  2016  (HOWM Rules,  2016) 

has classified Red Mud generated from Alumina plants as 'High 

Volume  Low Effect  Waste',  which  required  to  be  managed  in 

accordance with the guidelines of Central Pollution Control Board 

(CPCB). The breach and overflow of the Red Mud Pond/Process 

Water  Lake  of  the  Respondent  Company  constitute  gross 

violations of Clauses 4.1, 4.2, 4.5, 4.6, 5.1 and 6.0 of the CPCB 

‘Guidelines for Handling and Management of Red Mud Generated 

10 



from Alumina Plants’, which mandate zero discharge, dyke safety, 

storm-water  management,  protection  of  water  bodies  and 

emergency preparedness.

E) That  as per sub-clause (g) of Art. 51-A of the Constitution of 

India  it  shall  be  the  duty  of  every  citizen  of  India  to  protect  and 

improve the natural  environment including forests,  lakes,  rivers  and 

wildlife and to have compassion for living creatures. But present case a 

river is contaminated by the red mud pond water discharged by the 

Company  that  hamper  ecological  imbalance  and  huge  loss  to  the 

environment. 

F) That the absence of any action by State authorities shows the 

pathetic red tape attitude of the Government Organization towards the 

Environment and thus the applicant prays urgent intervention of this 

Hon’ble Green Tribunal and as such seeks the direction of this Hon’ble 

Court to the respondents to take action in a time bound manner.

G) That the Respondent Government Organizations would fail  to 

uphold  the  provisions  of  the  Environment  (Protection)  Act,  1986, 

Water  (Prevention  and  Control  of  Pollution)  Act,  1974,  Air 

(Prevention and Control of Pollution) Act, 1981 in their true letter and 

spirit.

LIMITATION  

That present application is within limitation as the same is preferred 

before  the  stipulated  time  period  U/s  14  of  the  National  Green 

Tribunal Act, 2010 as incident happen on 15.09.2024 and also a 

continuing cause of action. Thus the cause of action is a continuous 

one  and  hence  the  present  application  is  filed  within  limitation 

period.
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PRAYER  

In the present circumstances and in the interest of justice, it is most 

respectfully prayed that this Hon’ble Tribunal be pleased to pass an 

order thereby:

I.  Directing to constitute  a Joint Expert Committee comprising 

CPCB, SPCB, Odisha, SEIAA, Odisha and other officers/experts 

as  Hon’ble  Tribunal  deems  fit  to  Assess  river,  soil  and 

groundwater contamination, Quantify ecological, environment 

damages;

II. Impose Environmental Compensation on Respondent No.8, 

applying  appropriate  methodology  and  the  Polluter  Pays 

Principle as there is irreparable loss to the environment and ecology;

III.  Pass any other order or directions that this Hon’ble Court may 

deems fit and proper in the facts and circumstances of the present 

case.

CUTTACK               By the Applicant through Counsel

DATE:- 12.1.2026

  

       Akhand, Advocate

   B.C.E. No.O-269/2023 .  Ph:7008816891
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Red mud pond water enters Bansadhara River
Muniguda,  15/9  (Our  Reporter):  A  tragic  incident  has  taken  place  today  due  to  the 
careless attitude and lack of responsibility of the multinational company Vedanta Alumina 
authorities in Kalahandi district, Rayagada border. Due to the heavy rains, the company's 
untreated waste water reservoir overflowed, causing a terrible situation in the Bansadhara 
river flowing through Muniguda. Thousands of aquatic animals in the river have died, 
while hundreds of people from six panchayats affected. The livelihood of the tribal people 
who earn their living by farming and fishing has also been affected. Intense dissatisfaction 
and agitation have been expressed in the area.

 Thousands of aquatic animals in the river have died. 

 Livelihood of Hundreds of people from six panchayats affected

 Compensation Demanded

It is reported that the Bansadhara river is the lifeline of the Muniguda area. On Saturday 
night, toxic red mud water from Rejmajja Pond entered the river, killing thousands of 
aquatic  life  in  Ranipinda,  Ghatguda,  Shivpadar,  Jagdalpur,  Kumudachali  blocks. 
Livelihoods  of  06  panchayat  residents  affected.  BJP  leaders  demand  compensation. 
Residents  of  Adi  panchayats  are  facing  hardship,  they  said.  The  riverside  villages  of 
Chandankhunti,  Pediguda, Ranipinda, Dakdimiri,  Chiripada, Padurguda, Bada Pangadi, 
San Pattati, Bada Siringili, Tutuguda, Turu Kulima, Shivpadar, Hatipadar, Bada Dahikhal, 
Station Dadhikhal, Samadala, E-Rupa, Kadughati, Tulsipadar, Karamahana, Tavapadar, 
Jinam, Singari, Kumudabali, Kamanbad, Dhoompadar and other areas have suffered a lot. 
People are shocked to see thousands of aquatic animals like fish, crabs, snakes, frogs etc.  
floating dead in the river today. A tractor and three people were rescued from the raging 
water  when  red  mud  and  toxic  waste  water  suddenly  rushed  into  the  river,  said  the 
residents of Chandanguda village.

Villagers said that due to the waste water mixed with caustic soda and other harmful  
chemicals entering the river, they are getting red rashes and itching after bathing today. 
Abnormal changes are being observed in the livestock that drink river water. Along with 
this, there is a possibility of extensive damage to the farmlands in the riverbank area. The 
villagers who depend on the river for their livelihood are in a state of panic. So far, no  
action has been taken by the company authorities. As a result, public discontent has been 
expressed and tension has been created among the affected villagers. The residents of the 
area are getting ready to protest against the company's work on the day of responsibility. 
On the other hand, the BJP leader of the Bismakatak constituency, Jagannath Nunduka, 
has been asked to immediately assess the damage and provide compensation.
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	The present Original Application is filed under Sections 14 and 15 of the National Green Tribunal Act, 2010, against M/s Vedanta Limited (Alumina Refinery Unit), Lanjigarh, for causing grave and continuing environmental damage due to the breach and overflow of its Red Mud Pond / Process Water Lake on 15.09.2024. The incident led to the uncontrolled release of highly alkaline, toxic red mud–laden wastewater into surrounding agricultural lands and ultimately into the Bansadhara River, the primary lifeline for tribal and rural communities in Kalahandi and Rayagada districts. Official inspection by the Odisha State Pollution Control Board confirms the breach of the dyke wall, failure of containment systems and spread of contaminated runoff.
	The acts and omissions of the Respondent company constitute multiple statutory violations, including those of the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 besides breach of CPCB Guidelines for Handling and Management of Red Mud Generated from Alumina Plants (Clauses 4.1, 4.2, 4.5, 4.6, 5.1 and 6.0). Despite issuance of directions under Section 33A of the Water Act, no environmental compensation has been imposed and collected from the company even after more than one year, rendering the damage continuing in nature, hence the application.
	15.09 2024 : The red mud pond maintained by M/s Vedanta Limited (Alumina Refinery Unit)/Respondent No. 8 near Basantpada area in Lanjigarh has collapsed, which has severely impacted the river water, region’s ecology, agriculture, and aquatic life.
	15.09 2024 : Inspection done by the SPCB, Odisha and a report was prepared.
	29.11.2025 : RTI application was filed to ascertain the status of the case and environmental compensation if any imposed against Company.
	29.11.2025 : Applicant Submitted representations to the Government Respondents.
	MEMO OF PARTIES
	1. Sri Dillip Kumar Samantaray, aged about 36 years, S/o Lingaraj Samantaray, at present residing at C/o Parsuram Maharana, Plot No. 3839/8, Malaya Vihar, G.G.P. Colony, Rasulgarh, Bhubaneswar, Odisha, PIN-751025, M-9853632850, email : dillipsamantary476@gmail.com
	... Applicant
	1. State of Odisha represented by Chief Secretary, Government of Odisha, Lokseva Bhawan, Bhubaneswar, Odisha, PIN- 751001, email : csori@nic.in
	2. Additional Chief Secretary, Forest, Environment and Climate Change Department, Government of Odisha, Kharvel Bhawan, Bhubaneswar, Odisha -751001, email : fesec.or@nic.in
	3. Collector & District Magistrate, Kalahandi, Collectorate Office, Kalahandi, At/Po Bhawanipatana-766001, email:dm-kalahandi@nic.in
	4. Collector & District Magistrate, Raygada, Collectorate, Rayagada, Odisha – 765001, email :rayagada@od.gov.in
	5. Member Secretary, State Pollution Control Board, Odisha, A-118, Unit – VII, Nilakantha Nagar, Bhubaneswar, Odisha Pin- 751012, email : member.secy@ospcboard.org
	6. Member Secretary, State Environment Impact Assessment Authority(SEIAA), Odisha, At – 5RF-2/1, Acharya Vihar, Unit – 9, PIN – 751002 email : seiaaorissa@gmail.com
	7. Member Secretary, Central Pollution Control Board,Parivesh Bhawan, East Arjun Nagar, Delhi-110032, email : mscb.cpcb.nic.in
	8. M/s Vedanta Limited (Alumina Refinery Unit) through its Whole Time Director and Chief Executive Officer, At/Po- Lanjigarh, Via- Viswanathpur, Dist-Kalahandi, Odisha, PIN-766027, email : headhse.vll@vedanta.co.in
	MOST RESPECTFULLY SHOWEATH :
	1. The address of the Counsel of the applicant is as given above, for the service of notices of this application and the addresses of the respondents are as given above for service of notices of the applicant.
	2. That the present application is being filed under section 14 of the National Green Tribunal Act, 2010 (‘NGT Act, 2010’ for short) by the applicant, being interested in the protection of the environment and ecology.
	3. That this Hon’ble Tribunal has the jurisdiction to hear the present original application as the present application and the relief sought herein involves a substantial question relating to environment and that such question arises out of the implementation of the enactments specified in ‘Schedule I’ of the National Green Tribunal Act, 2010.
	4. That the applicant is a practicing advocate and environment activist presently residing at Bhubaneswar and have filed many cases before this Hon’ble Tribunal for protection of environment and ecology.
	5. That the Applicant filed this Application to give direction to Respondents, more particularly SPCB, Odisha to assessment and imposition of Environmental Compensation upon private Respondent M/s Vedanta Limited (Alumina Refinery Unit) at Lanjigarh, applying the “Polluter Pays Principle”, for damage to Environment, land, water bodies, ecology and public infrastructure;
	6. That the red mud pond maintained by M/s Vedanta Limited (Alumina Refinery Unit)/Respondent No. 8 near Basantpada area in Lanjigarh in Kalahandi District has collapsed on 15.09.2024, which has severely impacted the river water, region’s ecology, agriculture, and aquatic life. Though more than one year has been passed, no action is being taken against the Polluter Company.
	7. That the collapse of the pond has led to the flooding of hundreds of acres of agricultural land in the villages of Bangguda, Turiguda, and Basantpada. The red mud water, rich in toxic chemicals, has destroyed crops, leaving the affected farmers in distress and without a livelihood. The red mud water entered into the Banshdhara river in Kalahandi and Raygada District, resulting in the death of large numbers of fish and other aquatic creatures. The contamination has disrupted the river’s ecosystem and has raised concerns about the safety of the water for human and animal consumption.
	8. That as per media reports and local accounts from Muniguda area at the Kalahandi–Rayagada border reveal that, the contaminated red mud water directly entered into the Bansadhara River, which is the principal lifeline of the region. The sudden influx of toxic effluents caused an unprecedented ecological disaster, with thousands of aquatic organisms including fish, crabs, frogs, snakes and other species found floating dead along several stretches of the river.
	9. That the contamination severely affected the livelihoods of residents of at least six Gram Panchayats, including villages such as Ranipinda, Ghatguda, Shivpadar, Jagdalpur, Kumudachali, Chandankhunti, Pediguda, Dakdimiri, Chiripada, Padurguda, Bada Pangadi, Tutuguda, Hatipadar and adjoining areas, who are traditionally dependent on the Bansadhara river for fishing, irrigation and daily water needs. That villagers reported skin rashes, itching and irritation after bathing in the river, and abnormal behaviour and illness among livestock consuming river water, indicating acute chemical contamination likely due to caustic soda and other alkaline constituents of red mud effluent. There is serious apprehension of long-term damage to riverbank agricultural land, groundwater and public health. Despite the magnitude of harm and damage to environment, no action has been taken against company/Respondent No.8 for imposing environmental Compensation.
	The Photographs and copy of News Clipping of Prameya(Daily Odia News Paper, Bhubaneswar, dt 16.09.2024) and its English Translation is annexed as Annexure -1 Series.
	10. That the officials of the Odisha State Pollution Control Board (OSPCB) conducted an inspection red mud pond breach of the Company on 15.09.2024 and confirmed that :
	The breach occurred in the Process Water Lake dyke, which was earlier permitted for dyke raising.
	The Bansadhara River is located merely 900 meters from the PWL area and water entered into Banshadhara river.
	Runoff water crossed public road and spread over 20–30 acres of nearby land.
	The Inspection report obtained through RTI Act is annexed as Annexure – 2 .
	11. That the Applicant submitted a fresh representation to the all Government Respondents on 29.11.2025 and prayed for action against the Respondent No. 8 Company, though more than one month has been passed, there are no action by the state authorities and no communication in this regard is made with the Applicant.
	The representation dated 29.11.2025 with postal receipts is annexed as Annexure – 3 .
	12. It is humbly prayed and of utmost importance that the present matter be treated with same level of urgency by this Hon’ble Tribunal. The Applicant is filing the present Original Application from amongst the following grounds:
	A) That the uncontrolled overflow and discharge of red mud–laden and alkaline wastewater from the Process Water Lake/Red Mud Pond of Respondent No.8 into adjoining land and ultimately into the Bansadhara River constitutes a clear violation of Section 24 of the Water (Prevention and Control of Pollution) Act, 1974, which prohibits disposal of polluting matter into any stream or land in a manner likely to cause pollution. Further, the Respondent No.8 has violated Section 25 of the said Act by operating its industrial activity in breach of the conditions of Consent to Operate, which mandates zero discharge and safe containment of industrial effluents. The failure to prevent runoff and breach of containment systems, despite known risks, also amounts to non-compliance with binding directions issued under Section 33A, thereby attracting statutory liability and penal consequences under the Act.
	B) That the acts and omissions of Respondent No.8 in failing to safely handle, store and contain hazardous red mud and contaminated process water amount to a violation of Section 7 of the Environment (Protection) Act, 1986, which prohibits discharge of environmental pollutants in excess of prescribed standards. The negligent management of hazardous substances without adequate safeguards further violates Section 8 of the Act. Such contraventions, having resulted in serious environmental degradation, contamination of a major river system, and risk to public health, attract penal liability under Section 15 of the Environment (Protection) Act, 1986.
	C) That the overflow and discharge of red mud–laden wastewater from the Respondent No.8’s Process Water Lake has also resulted in air pollution due to the emission of pungent and noxious odour arising from the exposed red mud slurry and contaminated stagnant water. Such emission of odour and gaseous pollutants squarely falls within the definition of “air pollutant” under Section 2(a) of the Air (Prevention and Control of Pollution) Act, 1981, and constitutes a clear violation of Sections 21 and 22 thereof.
	D) The Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 (HOWM Rules, 2016) has classified Red Mud generated from Alumina plants as 'High Volume Low Effect Waste', which required to be managed in accordance with the guidelines of Central Pollution Control Board (CPCB). The breach and overflow of the Red Mud Pond/Process Water Lake of the Respondent Company constitute gross violations of Clauses 4.1, 4.2, 4.5, 4.6, 5.1 and 6.0 of the CPCB ‘Guidelines for Handling and Management of Red Mud Generated from Alumina Plants’, which mandate zero discharge, dyke safety, storm-water management, protection of water bodies and emergency preparedness.
	E) That as per sub-clause (g) of Art. 51-A of the Constitution of India it shall be the duty of every citizen of India to protect and improve the natural environment including forests, lakes, rivers and wildlife and to have compassion for living creatures. But present case a river is contaminated by the red mud pond water discharged by the Company that hamper ecological imbalance and huge loss to the environment.
	F) That the absence of any action by State authorities shows the pathetic red tape attitude of the Government Organization towards the Environment and thus the applicant prays urgent intervention of this Hon’ble Green Tribunal and as such seeks the direction of this Hon’ble Court to the respondents to take action in a time bound manner.
	G) That the Respondent Government Organizations would fail to uphold the provisions of the Environment (Protection) Act, 1986, Water (Prevention and Control of Pollution) Act, 1974, Air (Prevention and Control of Pollution) Act, 1981 in their true letter and spirit.
	LIMITATION
	That present application is within limitation as the same is preferred before the stipulated time period U/s 14 of the National Green Tribunal Act, 2010 as incident happen on 15.09.2024 and also a continuing cause of action. Thus the cause of action is a continuous one and hence the present application is filed within limitation period.
	PRAYER
	In the present circumstances and in the interest of justice, it is most respectfully prayed that this Hon’ble Tribunal be pleased to pass an order thereby:
	I. Directing to constitute a Joint Expert Committee comprising CPCB, SPCB, Odisha, SEIAA, Odisha and other officers/experts as Hon’ble Tribunal deems fit to Assess river, soil and groundwater contamination, Quantify ecological, environment damages;
	II. Impose Environmental Compensation on Respondent No.8, applying appropriate methodology and the Polluter Pays Principle as there is irreparable loss to the environment and ecology;
	III. Pass any other order or directions that this Hon’ble Court may deems fit and proper in the facts and circumstances of the present case.
	Red mud pond water enters Bansadhara River
	Muniguda, 15/9 (Our Reporter): A tragic incident has taken place today due to the careless attitude and lack of responsibility of the multinational company Vedanta Alumina authorities in Kalahandi district, Rayagada border. Due to the heavy rains, the company's untreated waste water reservoir overflowed, causing a terrible situation in the Bansadhara river flowing through Muniguda. Thousands of aquatic animals in the river have died, while hundreds of people from six panchayats affected. The livelihood of the tribal people who earn their living by farming and fishing has also been affected. Intense dissatisfaction and agitation have been expressed in the area.
	Thousands of aquatic animals in the river have died.
	Livelihood of Hundreds of people from six panchayats affected
	Compensation Demanded
	It is reported that the Bansadhara river is the lifeline of the Muniguda area. On Saturday night, toxic red mud water from Rejmajja Pond entered the river, killing thousands of aquatic life in Ranipinda, Ghatguda, Shivpadar, Jagdalpur, Kumudachali blocks. Livelihoods of 06 panchayat residents affected. BJP leaders demand compensation. Residents of Adi panchayats are facing hardship, they said. The riverside villages of Chandankhunti, Pediguda, Ranipinda, Dakdimiri, Chiripada, Padurguda, Bada Pangadi, San Pattati, Bada Siringili, Tutuguda, Turu Kulima, Shivpadar, Hatipadar, Bada Dahikhal, Station Dadhikhal, Samadala, E-Rupa, Kadughati, Tulsipadar, Karamahana, Tavapadar, Jinam, Singari, Kumudabali, Kamanbad, Dhoompadar and other areas have suffered a lot. People are shocked to see thousands of aquatic animals like fish, crabs, snakes, frogs etc. floating dead in the river today. A tractor and three people were rescued from the raging water when red mud and toxic waste water suddenly rushed into the river, said the residents of Chandanguda village.
	Villagers said that due to the waste water mixed with caustic soda and other harmful chemicals entering the river, they are getting red rashes and itching after bathing today. Abnormal changes are being observed in the livestock that drink river water. Along with this, there is a possibility of extensive damage to the farmlands in the riverbank area. The villagers who depend on the river for their livelihood are in a state of panic. So far, no action has been taken by the company authorities. As a result, public discontent has been expressed and tension has been created among the affected villagers. The residents of the area are getting ready to protest against the company's work on the day of responsibility. On the other hand, the BJP leader of the Bismakatak constituency, Jagannath Nunduka, has been asked to immediately assess the damage and provide compensation.

